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Factual report in compliance of Hon’ble National Green Tribunal
Central Zone Bench, Bhopal order dated 07-01-2026 in the matter
of OA 194/2025 (CZ), National Nature Society V/s Principal

Secretary, Department of Mines and Petroleum & Ors.

Hon’ble National Green Tribunal, Central Zone Bench, Bhopal vide order
dated 07-01-2026 issued following order/instructions in the matter of OA 194 /2025
(CZ) of National Nature Society V/s Principal Secretary, Department of Mines and
Petroleum & Ors: -

“1. The contention of the learned counsel for the applicant are that the illegal mining
activity of bajri is going on without requisite statutory permissions/clearance/ No
objection Certificate from concerned statutory Regulators and Authorities and without
observing proper extraction mechanism, endangering environment and human life.

2. A mining lease having ML No. 268/77 in favour Smt. Magan Kanwar W/o Shri
Jaswant Singh Village Hadla Bhatiyan, Tehsil: - Kolayat, District. - Bikaner,
Rajasthan, these people were found engaged in illegal mining. Similarly, Smt. Prem
Kanwar W/o Shri Megh Singh: Mahendra Singh S/o Shri Megh Singh and Vinod
Kanwar D/o Shri Megh Singh are also engaged in illegal mining at Khasra No. 73 &
69 Village Hadla Bhatiyan, Tehsil: - Kolayat, District: - Bikaner. In this regard the
mining department had filed FIR against these individuals in the year 2021.

3. It is further submitted that till date no illegal action has been initiated against the
violators in-spite of the lodging of the first information report for illegal mining.

4. A substantial issue of environment has been raised.

/. We also deem it just and proper to call a report on the matter in issue in present
original application, from a Joint Committee consisting of:

I. One Representative from District Collector, Bikaner, Rajasthan.
II. One representative from State Pollution Control Board, Rajasthan
8. The Committee is directed to visit the place and submit the factual and action taken
report within six weeks. The State PCB will be the nodal agency for coordination and
logistic support.”

Copy of Hon’ble National Green Tribunal, Central Zone Bench, Bhopal order

dated 07-01-2026 is enclosed at Annexure-C-1.

“ v
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Constitution of the Joint Committee: -

In compliance of above Hon’ble Tribunal order dated 07-01-2026, the
following officials have been nominated as members of Joint Committee by
respective departments: -

1. Shri Rajesh Kumar Nayak, Sub Divisional Officer, Kolayat, District: -

Bikaner. (One Representative from District Collector, Bikaner, Rajasthan).

2. Shr1i Rajkumar Meena, Regional Officer, RSPCB, Bikaner (One

representative from the State Pollution Control Board, Rajasthan).

Copies of the nomination letters are enclosed at Annexure-C-2.

MEETING AND FIELD VISIT BY THE JOINT COMMITTEE: -

Regular discussions were held among Joint Committee members in the
reference to Original Application before Hon’ble National Green Tribunal. A meeting
of Joint Committee was held on 24-02-2026 at 11:00 AM in chamber of SDM,
Kolayat, District: - Bikaner to ask the information regarding the status of illegal
mining at ML No.: -268/77 and Khasra No. 73 & 69 Village Hadla Bhatiyan, FIR
status, status of NOCs from concerning departments as to examine the facts of the
matter. Joint Committee was also decided to call Girdawar/Patwari of concerning
area during field visit. List of attendees in meeting is enclosed at Annexure-C-3.
Details of points discussed in the joint committee meeting are as follows —

1. The representatives from the Mining Department informed that mining lease
with ML No. 268/77 does not exist in village Hadla bhatiyan. However, FIR was
filed for illegal mining at Khasra No. 268 /77 in Hadla Bhatiyan. It is presumed
that ML 268/77 has been inadvertently mentioned for Khasra No 268/77 in
Hon’ble National Green Tribunal order dated 07-01-2026.

2. The representatives from the Mining Department also informed that FIR was
filed for illegal mining at Khasra No.: -268/77 and Khasra No. 73 & 69 Village
Hadla Bhatiyan in the year of 2020. There is no FIR had been filed in the year of
2021 for 1llegal mining at Khasra No.: -268/77 and Khasra No. 73 & 69 Village
Hadla Bhatiyan.

o
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3. Mining department was directed to provide the copy of FIR filed by mining
department in the matter of illegal mining at Khasra No.: -268/77 and Khasra
No. 73 & 69 village Hadla Bhatiyan as mentioned in Hon’ble NGT order dated
07-01-2026. Also directed to provide present status of FIR & details of the legal
proceedings, including information related to OIC made by the Mining
Department after filing of the FIR.

4. Mining Department directed to provide information was sought regarding any
official action taken for mineral recovery in the case of illegal mining.

S. Tehsildar Kolayat was directed to provide details related with any action taken
i.e. cancelation of land rights of Khatedar as per rules in the matter of illegal
mining.

A letter was also written for asking aforesaid information from concerning

Department vide RSPCB, Bikaner letter dated 05-03-2026. Copy of letter dated 05-

03-2026 is enclosed at Annexure-C-4.

FIELD OBSERVATIONS:

After conclusion of the meeting, the Joint Committee conducted a field visit on
24.02.2026 at Khasra No. 268/77 and Khasra No. 73 & 69 of Village Hadla
Bhatiyan. During visit, Tehsildar, kolayat, Representatives from Mining department,
Bikaner and Patwari of Village Hadla Bhatiyan were also present. The observations

recorded by the Joint Committee during the said field visit are as following: -

1. During the field inspection, mining activity was observed being carried out on
the Khasra No. 268/77. Copy of Moka Report prepared by Patwari for Khasra
no. 268 /77 1s enclosed at Annexure-C-5. Satellite imagery of Khasra No. 268/77
and adjoining areas of Village Hadla Bhatiyvan for the period 2016 to 2023,

obtained from Google Earth, 1s presented below for reference:

J;éf
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Satellite Images from 2016 to 2023 showing status of Area of Khasra No 268/77

2. During the field visit, joint committee found that no mining activity was observed
at Khasra No. 69, Village Hadla Bhatiyan and agricultural activity was found to
be prevailing. Mining activity was observed being carried out on the Khasra No.

73. As information provided by Patwari, Hadla Bhatiyan, the original Khasra No.

= v
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73 has been bifurcated into five new Khasras, namely 247 /73, 313/73, 314/73,
315/73 and 317/73. As per the Patwari Moka Report dated 24.02.2026
indicates that mining activity was observed on Khasra Nos. 313/73 and 314/73.

Copy of Moka Report prepared by Patwari for Khasra no. 69 is enclosed at
Annexure-C-6 and Moka Report of Khasra No. 313/73 & 314 /73 is enclosed at
Annexure-C-7.

3. Satellite imagery of Khasra No. 69, 247/73, 313/73, 314/73, 315/73 and
317/73 and adjoining areas of Village Hadla Bhatiyan for the period 2019 to
2023, obtained from Google Earth, is presented below for reference:
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Satellite Images from 2016 to 2023 showing status of Area of Khasra No 69, 247/73,
313/73, 314/73, 315/73 and 317/73

Status of Khasra No 69 obesrved during Joint Visit
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4. As per the records available with the Rajasthan State Pollution Control Board,

no Consent has been issued for the Khasra No. 268/77, 313/73 and 314/73.
Further, as per information provided by the Department of Mines and Geology,
no mining lease/deed/STP has been executed for the said Khasras. In view of
the above, the mining activity being carried out on Khasra No. 268/77, 313/73
and 314 /73 appears to be unauthorized and illegal.

. During the inspection, representatives of the Department of Mines and Geology

informed to Joint Committee that a drone survey of Khasra No. 268/77, 69,
247/73,313/73, 314/73, 315/73, 317/73 and adjoining areas of Village Hadla
Bhatiyan is currently being undertaken in order to determine the extent and
quantum of illegal mining activity. Based on the findings of the said survey,
further action including registration of FIR, imposition of penalty and initiation

of proceedings against the concerned Khatedars will be undertaken.

. Tehsildar, Kolayat and Patwari, Hadla Bhatiyan informed that Khasra No.

268/77, 69, 247/73, 313/73, 314/73, 315/73, 317/73 and adjoining areas of
Village Hadla Bhatiyan is currently being undertaken in order to determine,
where illegal mining was underway and after identification, initiate of

proceedings regarding cancellation of Khatedari rights as per the Rules.

Action Taken report so far: -

As per the records available with the Rajasthan State Pollution Control Board,
no Consent has been issued for any mining activities at the Khasra No. 268/77,
313/73 and 314/73. In this context it 1s also submitted that Mine (Group-II)
Department, Government of Rajasthan has i1ssued a Circular on date
05/07/2021 regarding prevention of illegal mining. As per this circular
responsibility for prevention of illegal mining lies with Forest Department in
Forest areas, Mining Department in Non-Forest Areas, Tehsildar in Khatedari
land and District Collector/ RIICO/UIT/other land authorities 1n
Converted /Industrial Land. Copy of Circular dated 05/07/2021 1s enclosed at
Annexure-C-8.

As per details provided by Mining Department, Bikaner that earlier FIR was filed
for Khasra No. 268/77 vide FIR No. 24 /2020 dated 05/03/2020 and for Khasra
No. 69 & 73 vide FIR no. 23/2020 dated 04/03/2020. In Both FIR matter,

“ v
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Challan has been presented in Hon’ble Court and however no penalties have been
imposed due to matter under sub-judice in Hon’ble Court. No fresh FIR has been
filed for illegal Mining in the said Khasras. However, case has been filed in
Hon’ble Court for illegal mining at Khasra No. 313/73 and 314 /73 Village Hadla
Bhatiyan. Copy of letter received from Mining Department is enclosed at

Annexure-C-9.
As per details provided by Tehsildar, Kolayat that case has been filed in Hon’ble

Assistant Collector Court and Sub-Divisional Court, Kolayat for cancelation of

Khatedari rights of Khasra No. 268/77, 313/73 and 314/73 under Rules 177
and 212 of Rajasthan Tenancy Act’1955 due to illegal mining activities was found

at said Khasras. Copy of letter received from Tehsildar, Kolayat is enclosed at

Annexure-C-10.

(Rajkumar Meena) (Rajesh Kumar Nayak)
Regional officer SDM, Kolayat
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Photographs Taken During Field Visit
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Photographs Taken During Field Visit
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Annexure C-1
Item No.06
BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)
Original Application No.194/2025(CZ)
National Nature Society Applicant(s)
Vs.
Principal Secretary,
Department of Mines and Petroleum & Ors. Respondent(s)

Date of Hearing: 07.01.2026

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE MR. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER

For Applicant (s): Mr. L.S. Kachhawa, Adv.
For Respondent(s): None.
ORDER

The contention of the learned counsel for the applicant are that the illegal
mining activity of bajri 1s going on without requisite statutory
permissions/clearance/ No Objection Certificate from concerned Statutory
Regulators and Authorities and without observing proper extraction

mechanism, endangering environment and human life.

A mining lease having ML No. 268/77 in favour Smt. Magan Kanwar W/o
Shri Jaswant Singh Village Hadla Bhatiyan, Tehsil Kolayat, District Bikaner,
Rajasthan, these people were found engaged in illegal mining. Similarly,
Smt. Prem Kanwar W/o Shri Megh Singh; Mahendra Singh S/o Shri Megh
Singh and Vinod Kanwar D/o Shri Megh Singh are also engaged in illegal
mining at Khasra No. 73 & 69 Village Hadla Bhatiyvan, Tehsil Kolayat,
District Bikaner. In this regard the mining department had filed FIR against

these individuals 1in the year 2021.

Page 13
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It is further submitted that till date no illegal action has been initiated
against the violators in-spite of the lodging of the first information report for

illegal mining.
A substantial 1ssue of environment has been raised.

Issue notice to the respondents, returnable within four weeks. Respondents
are directed to submit their reply within six weeks through E-filing portal,
preferably in the form of searchable PDF/ OCR Support PDF and not in the

form of Image PDF.

Applicant is directed to take necessary steps for service to the respondents

by both ways and also on available email.

We deem it just and proper to call a report on the matter in issue in present

Original Application, from a Joint Committee consisting of:-

i. One representative from District Collector, Bikaner,
Rajasthan.
ii. One representative from State Pollution Control

Board, Rajasthan.

The Committee is directed to visit the place and submit the factual and
action taken report within six weeks. The State PCB will be the nodal agency

for coordination and logistic support.

Applicant is directed to supply the copy of the application and relevant
documents to the Committee and Respondent(s) within a week and after
compliance of service, the applicant has to submit an affidavit that the
notice and copy of the application have been served upon the Committee

and respondent(s).

Page 14
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10. The report in the matter be filed by the Committee through email at

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

List it on 19t® March, 2026.

Sheo Kumar Singh, JM

Sudhir Kumar Chaturvedi, EM

07th January, 2026,
OA No.194/2025(CZ)
PN

Page 15
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1. The District Collector,

District- Bikaner (Raj)

il The Member Secretary,
RS PCB, Jaipur (Raj.)

Sub: Compliance of order in Original Application N0.194/2025(CZ) titled as
National Nature Society Vs Principal Secretary, Department of Mines

and Petroleum & Ors.

In compliance of order dated 15" January 2026 passed by the Hon'ble
Principal Bench in Original Application No.194/2025(C7) titled as National Nature
Society Vs Principal Secretary, Department of Mines and Petroleum & Ors. As per the
order, @ Jomt Commuttee has also been constituted comprising of officials duly
authorized by :-

. One representative from District Collector, Bikaner, Rajasthan.
1. One representative from State Pollution Control Board, Rajasthan.

| he Committee is directed to visit the place and submit the action taken report within

-
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Registered Post/ Dasti Notice
SRy Bhopal, Date : 1£ /0172026

BEFORE THE NATIONAL GREEN TRIBUNAL, CENTRAL ZONE BENCH, BHOPAL
Origional Application No.194/2025(CZ)

National Nature Society Vs State of Rajasthan & Ors.
To,

District Collector, Bikaner, R-2

Rath Khana Colony, Bikaner,

Rﬂj;l&lh.ln AM001

Email : dm-bik-iy@nic in

» NOTICE ON ADMISSION ::

Whereas an application has been filed by the above named applicant(s) under
section 18(1) read with 14, 15, 16 and 17 of the National Green Tribunal Act, 2010

and atter prelininar. hearing, the Hon'ble Tribunal has been pleased to admit the
Apphcation and 1ssue the notice.

-

2 Iheretore, notice is hereby given to vou to submit reply as per procedure and

rules in this matter before 19.03.2026 at 10.30AM:; duly instructed to file
response/reply alongwith supporting documents, if any, as per the direction ot the
Hon ble Tribunal, before the said date.

3 fake notice that in case of default, the said application will be heard and

determuned in absence of reply

} Caven under miv hand and the seal of the Iribunal, this the'6 01 2006

Notice « Petition Caopy, % i

'
.

- ‘\ ( Dharmendra Kumar Singh )
e Registrar

,'5| »
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item No.06

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No.194/2025(CZ)

National Nature Society Applicant(s)
Vs,

Principal Secretary,
Department of Mines and Petroleum & Ors. Respondent(s)
Date of Hearing: 07.01.2026

CORAM: HON'BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE MR. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER

For Applicant (s): Mr. L.S. Kachhawa, Adv.
For Respondent(s): None.
ORDER

The contention of the learned counsel for the applicant are that the illegal
mining activity of ban is going on without requisite statutory
permissions/clearance/ No Objection Certificate from concerned Statutory
Regulators and Authorities and without observing proper extraction

mechanism, endangering environment and human hfe.

A mining lease having ML No. 268/77 in favour Smt. Magan Kanwar W/o
Shri Jaswant Singh Village Hadla Bhatiyan, Tehsil Kolayat, District Bikaner,
Rajasthan, these people were found engaged in illegal mining. Similarly,
Smt. Prem Kanwar W/o Shri Megh Singh; Mahendra Singh S/o Shri Megh
Singh and Vinod Kanwar D/o Shri Megh Singh are also engaged in illegal
mining at Khasra No. 73 & 69 Village Hadla Bhatiyan, Tehsil Kolayat,
District Bikaner, In this regard the mining department had filed FIR against

these individuals in the year 2021,

: Page 19
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: : initiated
. It is further submitted that till date no illegal action has been mua

against the violators in-spite of the lodging of the first information report for

llegal mining.

. A substantial issue of environment has been raised.

. Issue notice to the respondents, returnable within four weeks. Respondents
are directed to submit their reply within six weeks through E-filing portal,

preferably in the form of searchable PDF/ OCR Support PDF and not in the
form of Image PDF.

- Applicant is directed to take necessary steps for service to the respondents

by both ways and also on available email.

We deem it just and proper to call a report on the matter in issue in present

Original Application, from a Joint Committee consisting of:-

1.  One representative from District Collector, Bikaner,
Rajasthan.

1. One representative from State Pollution Control

Board, Rajasthan.

. The Committee is directed to visit the place and submit the factual and

action taken report within six weeks. The State PCB will be the nodal agency

for coordination and logistic support,

. Applicant is directed to supply the copy of the application and relevant
documents to the Committee and Respondent(s) within a week and after
compliance of service, the applicant has to submit an affidavit that the

notice and copy of the application have been served upon the Committee

and respondent(s).

Page 20
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| i at
10. The report in the matter be filed by the Commitice through email

ngtczbbho-mpfigov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

List it on 19** March, 2026.

Sheo Kumar Singh, JM

gudhir Kumer Chaturvedi, EM

07 January, 2026,
OA No.194/2025(CZ)
PN
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004

Phone :0141- 2716804, 2716800 e-mail :member-secretary@rpcb.nic.in
Helpline No.: 0141-2716877

No. F.10 (807) RPCB/Legal/NGT/2026/ [ 3} | 33 Date: 03 {03 [90.9 ¢

Regional Officer,

Rajasthan State Pollution Control Board,
Bikaner

Mobile No. 9413447806:

Email: ro.bikaner @gmail.com

Subject:- Nomination of Member as well as Nodal Officer to Joint Committee in compliance with the Order dated

07.01.2026 passed by the Hon’ble National Green Tribunal, Central Zone Bench, Bhopal in O.A. No.

194/2025 (CZ), titled National Nature Society V/s State of Rajasthan & Ors.
Sir,

This is with reference to the subject cited above. The Hon’ble National Green Tribunal, Central Zone
Bench, Bhopal, vide its order dated 07.01.2026 in Original Application No. 194/2025 (CZ), has constituted a
Joint Committee and inter alia, directed as follows:

7. We deem it just and proper to call a report on the matter in issue in present Original Application,
from a Joint Committee consisting of:-

i. One representative from District Collector, Bikaner, Rajasthan.

ii. One representative from State Pollution Control Board, Rajasthan

8. The Committee is directed to visit the place and submit the factual and action taken report within six
weeks. The State PCB will be the nodal agency for coordination and logistic support.

In compliance with the directions of the Hon’ble Tribunal, you are hereby appointed as the Member as well as
Nodal Officer representing the Rajasthan State Pollution Control Board in the aforesaid Joint Committee. You

are directed to coordinate with all concerned authorities and ensure timely submission of the report in
accordance with the directions of the Hon’ble Tribunal.

A copy of the Tribunal’s order dated 07.01.2026 is enclosed herewith for your ready reference and
necessary action in the matter.

Encls-As above.
(Kapil Chandrawal)
Member Secretary
Copy to following for information and necessary action:
1.  District Collector, Bikaner, Rajasthan.
Member Secretary

Document certified by KAPIL
CHANDRAWAL <kcmni ﬁ‘ Nah00.co.in>.

Digitally Si :;_,:" -
Chandraw
DesignatiorNQMigfber Secreta
RajKaj Ref No.: 0200 T :
20279288 Date :03-02 6 12:41:44
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.2026 at 11.00 AM in the chamber of SDM,
'ble National green Tribunal O.

A. No. 194/2025 (CZ), National Nature Society V/s Principal Secretary, Department
of Mines and Petroleum & Ors. List of attendees in meeting is as under: -

—

'S. | Name of Officer |Designation & E-mail Sign
No. Department
s Rdj*% kr Neydle | S DO, Kolaqs ™ | gdymhol@gmd. €2 ‘{*"
Z- P? — Rﬂhm TDR }M&G‘j Your lulﬁq}Qr""'{h‘ ’/g"’“
3. | SanwshDuci | Mo (0 Ime lnkm%g’j, s
Wi rmrz— R10 NS |RO gKanner &
1 ﬂzj [icena (Srkrirerz—— Mt comp #
s RnJlultjm Swami | JEE, RsPcl R Biloawer (@ g (o D
C (Pn;h Koot | TEC, R sP<i £o- iy 1covcr & 7“'3& rFZ;\pL——
. (-’f; ?-1'777 P#—fuw; - SeJed Lqﬁn@ﬁnm}.,{fu’/ﬁr
\
§- SN Mg G’f\ﬁg:) me .b'k*wyzexs{‘ W:u.,,?a_@ﬁi
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- T -

= - = 0151-2250006
_ REGIONAL OFFICE

— | RAJASTHAN STATE POLLUTION CONTROL BOARD

S Plot No SPL-33, Phase-2nd, Bhichhwal Indusrial Area,
-.# | Bikaner - 334001
_Email:-ro.bikaner@gmail.com environnment.rajasthan.gov.in
'RPCB/RO/BIK/Legal 49/ % ¥ 79— | | Date: 0 S/ 032024
Mining Engineer '
Department of Mines & Geology

Bikaner

Subject:- In the matter of Hon’ble National Green Tribunal O.A. No. 194/2025(CZ)
National Nature Society V/s Principal Secretary, Department of Mines and
Petroleum & Ors.
Reference :- 1. Hon’ble National Green Tribunal Order dated 07-01-2026.
2. Joint Committee meeting held on dated 24-02-2026 in the chamber of
SDM Kolayat.
Sir
With reference to above subject matter and in continuation of the Joint Committee
meeting held on 24.02.2026 in the matter of Hon’ble National Green Tribunal O.A. No.
194/2025(CZ) National Nature Society V/s Principal Secretary, Department of Mines and
Petroleum & Ors. As per discussion of joint committee, you are requested to please
provide following information related with aforesaid Hon’ble National Green Tribunal:-

1. Copy of the FIR filed by mining department against illegal mining at ML No.
268/77 and Khasra No. 73 & 69 as mentioned in the Hon’ble NGT order dated
07-01-2026. Present Status of FIR & details of the legal proceedings made by the
Department after filing of the FIR.

2. Copy of any other FIR filed by mining department recently against illegal
mining at ML No. 268/77 and Khasra No.73 & 69.

3. Any Information regarding the monitoring mechanism adopted by the

Department thereafter.
4. Details of any penalty/compensation imposed on the concerned persons, along

with the present status of recovery.
You are requested to please provide aforementioned information to the joint

committee and also submit other relevant documents/facts related with above Hon’ble
National Green Tribunal matter. So that further formal proceedings can be made

regarding factual report submission and action taken report in the matter.

Yours faithfully

(Rajkumar Meena)
Regional Officer
Copy to:-
I. SDM Kolayat for information please.
2. Tehsildar, Kolayat, you are requested to provide detalls related with any action by
Revenue Department against illegal mining at ML No. 268/77 and Khasra No. 73

& 69 as mentioned in the Hon’ble NGT order dated 07-01-2026.
Page 24
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the matter of Hon’ble National Green Tribunal O.A. No. 194/2025(CZ) National

Nature society V/s Principal Secretary, Department of Mines and Petroleum &
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1% | 1860 e i (";_’?
_ |@H@Eﬁﬁ(ia$lﬂ #1 [AfTw) sfifiy 1957 : 21(4)
1a) Occurrence of offence (rary $i wewm):
TR Rl m;’“ 04/03/2020 ?ﬁ':::ﬂ 04/03/2020
Time Period 5 TmeFrom 434025 TmeTo 4340
(A7 FATR): - (T Q) (F9T TF):
(b)Information received at P.S.  Date 05/03/2020 Tme 11:23 &
CRIEHEREIR I LEA T} (R=i=): m -
(c)General Diary Reference  EnfryNo. . 05/03/2020 11:23:00 T
(AT Ha ) : (vfafR .): (R 73 7°)
Type of Information (FoAT #T¥#r):  Fii&d
Place of Occurrence (FeATEq ). "
1.(a) Direction and distance from P.S. =for 30.81 el (irefr);
(g & Rt A - :
(b)Address(qaT): @I . 268/77 &SI AT
ladasmeee outside the limit of this Police Station, then
(::f T * arg< g A -
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(TR %7 A7190):
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) Oocupation (STETT) -
() Address(Ta):
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| oyt T TOYST S TeRT HA], AT, AFA, T, WA
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11IWMRMIU-D-MN0.".WCN |
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05.03.2020 FT 9TAT qg=y Afr T\ 92127 377 Py 1 Frger 2 o e Foass
: * bl ’ A B Rm 0410312020 Ft Arara afa, afwr o
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04.03.2020 # 7<% 01.40 Frum £ &1 o Frdré & qrere s 9ver 379 9727 7 4/21 THURE AT 7F
FT 92 2197 ITAT SITAT 21 A THLT 9 FT aorer o G 22 #1132 F g F 781 wwse=n
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13. Action taken :  Since the above information reveals commission of offence(s) u/s as mentioned at item No. 2.

(6t 7 Friard: I ST SrARra & gar At § fF e w3 7 Al e d2 d s e S :
(1) Registered the case and took up the investigation (s<or 7o fka wra s sitwr % fRrg R wvam):

or (M)
2) Dql“r:ded (Name of 1.O.): Phusa Ram 132 ;:)* g gt
(st srferer &t =T AT ): :
No(&.): 132 to take up the Investigation (¥ it sr T 3 &7 ¥ fArg Frder Rear ) or(a)
seReiusssbinvestigation due to
(St=r % o) -
or (% Frer §HTT AT, M) :
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i poux ofjurbd (‘ﬂ' i - - tly recorded and a copy given to the
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(ST 154 Tvw wfiwar fan & )
1. District PS
2. FIR No.
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